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^ Central Administrative Tribunal
Principal Benchf Neu Delhi.

CP« 161/94 in
OA-2592/90

New Delhi this the 1st Day «f August, 1994,

Hih'ble Mr, Justice S. K, Dhaon, Acting Chairman
Hon'ble P!r, B,N, Dhtundiyaly Member (A)

Sh, Shyaro Lalf
S/® Sh. Hira Lai,
ll/» 97-A/CA Blsck,
Hari Nagar» *
Nsu Delhi, Pstitianer

(Sh, P1,K, Gaur, prcxy caunsel f«r Sh, V, P, Sharma)

er su s

1. Sh, M.B, Kaushal,
The Cemmissiensr sf P«lice»

\ Hq,Oelhi P®1 ice# I,P» Estate,

2, Sh, N,N. Bh»ra,
The Secretary t« the
Ministry mf Hame Aff air s.
New Delhi. Respsndsnts

i

ORDER (ORAL)
delivered by Hun'ble Mr,ZSustice S, K,Oha«n,Acting Chairman

The complaint is that tha dirsctiens given by

us in 0, A, N«, 259 2/90 «n 20,07, 1993 have n»t been camplied

uith» An srder has been passed en 29,05,94 drspping the

disciplinaiy proceedings against the petitiansr, Csnsaqsjently,

the petiti«ner has bean paid tha arrears sf D, C,R,G, etc,

Thar© i s n» dispute regarding the quantum of D, C,R,G,

which is ts be paid te the petitisner. The anly sjbraissisn

made by tha learned praxy csunsel fer the petitioner ig

that this Tribunal shall n»w award interest f«r the delayed

payments made ta hi.n«

Ue had extended times, at the insistance af tha

respondents in the 0,A,gt9 ccFuply with the directigns

given by this Tribunal and tiroe for doing .ss expired

• n 15,2,94. In accardance with the directians given by
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this Tribunal j tha raspendants wara required ta make

the necessary paymants ta tha patitianer within a period

ef six uasks fr«m the date «f the passing ef the final

• rdar in tha disciplinary pricaadings. Payments ha\/e been

made t© the petitiener in the manth of July, 1994, In

these circumstances, we do n»t csnsider it a fife case

f«r awarding any interest ta tha petxtisnar. The centampfe

petitian is dispesad of,

Woticesissued ta the respondents are disc^argedo

Wa casts.

(B.N, DHOUNOIYAL) (S.k]^HAON)
I»1E!«IBER(A) ACTING CHAIRMAN
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